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SHRI CHENGALRAYA NAIDU: I had 
been to those areas myself to know the 
truth and I had gone and visited many vil-
lages. I have seen that Father Ferrer has 
done wonderful work in the field of edu-
cation, in the field of medical aid, etc. 

MR. SPEAKER: You are giving infor-
mation now. This is question hour, 

SHRI CHENGALRAYA NAIDU: In 
helping farmers he hu dODe very good 
work. Only the police and some politicians 
who were exploiting the backward people 
are afraid of him. Is it not a fact that 
the Maharashtra Government was afraid of 
!be popularity and not of his work? 

SHRI VIDY A CHARAN SHUKLA: 
Thi$ allegation is incorrect; there is no 
basis for making such an allegation. 

SHRI LOBO PRABHU: This quMion 
is slightly embarrassing for me. But J 

should like to preface it by informing the-
House that in doing good, I have 'never 
regarded my religiop. as different from the 
religion of others. 

There are friends here who will tell you 
that in Gorakhpur I' was the first one to 
project the Gita Press as a social force. 

MR. SPEAKER: Come to tbe question. 
SHRJ LOBO PRABHU: I put up a 

statue of Tulsidas in 1942 at Soron in Etah. 
If I ask this question, J ask this quesiton 
as an Indian. The question is, will the 
Home Ministry please confirm that Father 
Ferrer has not made a single conversion 
by lure o~ anything, and secondly, will the 
Home:: Ministry please confirm that Father 
Ferrer ha~ done the most valuable work, 
in fact work which has not been touched 
by Government, in respect of the develop-
ment of the villa"es? 

SHRI VIDY A CHARAN SHUKLA: 
It is impossible for us to confirm that he 
did not use unethical means to gain con-
version. there. It is not possible for us 
to confirm it because we have reports to 
the contrary. (llllarul'liolls). He might 
have done some good job in that area; but 
we are not saying that he has done every-
thing bad; he might have done some /.'100<1 
things. and that is why we say that if any 
Sl"dte Government is prepared to take him 
we shall have no objection. 

SHRIMATI SUSHILA ROHATGI: 
What is the normal procedure that is fol-
lowed when a foreign missionary wants to 
come here and sellle in any particular 
State '! Does the Government of India 
grant him permis.'ion direct, or does he 
apply for permission from the State Govern-
ment 'l If it is to be a permission from 
the Government of India, then why is per-
mission sought from the Maharashtra and 
Gujarat Governments? 

SHRI 'VIDYA CHARAN SHUKLA: 
The normal practice .bat is followed here 
is, whenever an application is receiVed, we 
always consult the State Government con-
cerned. Suppo~ a foreign IDlsslonary 
wants to work in a particular area, we 
always consult the local administration, that 
is: the State Government, before we take 
a decision in tbe matter, 

'11 ~~'H'm T<' : atrof~, 
q;m: m ",1 mar1 ~ I1;flIccr a I 
~"f.f a{lR'R cm:ff <tit ~ m.f.t 
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~ll"T\: ~;;mF t·, mr ~ ~~ If{ ~ 
~ fit; arriT !flIT ~ ~ I 

MR. SPEAKER: Sbri Kartik Oraon; 
don't lIet excited I 

SHRI KARTIK ORAON: Everybody has 
a birthright to have his or her own opinion, 
. but no one has a right ·to be wrong in 
relation to facts. Some people, or the 
Government, mayor may not accept, but 
the fact remains that conversion is always 
an act of coercion, compulsion, necessity 
and duress; it is one of undue influence, 
either directly or indirectlY, expre~s or 
implied. I would like to know from the 
Government whether they are aware that 
in allowing the foreign missionaries to stay 
in our country. they are accepting the ex-
istence of a vacuum where they should have 
stepped in. but on account of their failure 
to do so. foreign missionaries are coming 
and working, by way of social work if 
not by way of religious propagation. It 
is also reported that quite a number of affi-
davit~ have been received that the Maha-
r"shlra Government have given aid for 
welfare work and such aid has been utilised 
for the purpose of proselytisation. I want 
to know from the Government as to what 
is the exact position. Is it not a fact that 
in allowing this they are ·throwing an asper-
,ion and making a sad commentary on the 
performance of the Social Welfare Ministry? 
I want to know whether they have accepted 
this a~ a foreign collaboration for the deve-
lopment of a foreign religion on Indian 
soil ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRIMATI JAHANARA 
JAIPAL SINGH) : I protest '<ery strongly 
against this. (lnterruptlolls). 

MR. SPEAKER: She should not take it 
reriously. 

SHRIMAn JAHANARA JAIPAL 
SINGH: He was given information within 
my hearin.. He was told to ask lhis ques-
tion. (Interruptions). 

MR. SPEAKER: All of you may kindly 
.it down. The Hon. Lady Member may 
also ait doWD. We have heard your protest. 
The hon. minister hu' heard your protelt. 
I am sure the Government also would have 
noted your protest. 

SHRI VIDYA CHARAN SHUKLA: 
We do not give to anybody, illGludin. 
memben of Parliament, information which 
~ of a clusi1led nature and which i. ICCret. 
But if Memben of Parliament ask for 
information wbich is not eecret We are duty 
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bound to Rive that information. I have 
done nothing 'which is wrong. If the hon. 
member asks for information which is not 
classified and not secret. I will not be 
justified in withholding that information 
from bim. (lnter,uptions). 

MR. SPEAKER: May I request all of 
you to sit down? She was only prote~ling 
that information was being given to tbe 
hon. member to put a supplementary. 

SHRI V. KRJSHNAMOORTHI: She can 
protest to the Prime Minister. How can 
Rbe protest in the Lak Sabba? (Interrup-
tions). 

MR. SPEAKER: That is their business. 
They will take care of tbem!lelves. She was 
only protesting against the way somebody 
was provoking somebody to put a question 
by giving information. Now, Short Notice 
Question. Shri R. Baroa. 

SHRI K. SURYANARAYANA: On a 
point of order, Sir. 

MR. SPEAKER: In Question Hour, 
there is no point of order. Please do not 
make matters worse. 

SHORT NOTICE QUESTION 
S11I11U! TtIlU!AT BY PORT AND DOCIt 

WORItERS 

+ 
SNQ 3. SHRI N. K. SANGHI: 

SHRI R. BARUA : 
Will the Minister of TRANSPORT AND 

SHIPPING be plea!ed to state: 
(a) wbether Governmeot's attention hu 

been drawn to the reported statement of 
the President of the All India Port and 
Dock Workers Federation saying that port 
and dock workers in eight major ports of 
the country will go on an indefinite strilr.e 
in August, 1968 in case the Wage Board 
does not evolve a satisfactory fair wage 
structure; 

(b) if 50, the main demands of the port 
and dock worke~ and wbether Government 
have made efforts to reacb an amicable 
solution to avoid the threatened strike by 
the workers; and 

(c) if so, the details thereof? 
THE MINISTER OF TRANSPORT 
~D SHIPPING (DR. V. K. R. V. RAO): 
(a) to (c). The Wage Board for Port and 
Dock Workers is at preMDt eoaaaed in 

having its final discussion before formulat-
ing their proposals for a satisfactory wage 
structure. The President of the AU IndIa 
Port & Dock Workers' Federation, Shri 
S. R. Kulkarni, is himself a member of the 
Board, as also Shri Makban Chatterjee, 
General Secretary of the Federation. 

The Working Committee of the Federa-
tion passed a resolution in June 1968 com-
plaining that the Wage Board had already 
taken 3t years and alleging "lack of ear-
nestness on the part of the employers of 
port and dock worker~ in finalising tbe work 
of the Board". I received a copy of the 
resolution from the Federation on 3rd 
July. In reply, the Federation was in-
formed wblle Government was confident 
that the port authorities were quite earnest 
about ensuring that the work of the Wage 
Board was completed at an early date, 
Government bad sent a fresh instruction to 
the Major Port Authorities that all efforts 
should be made to ensure that the work of 
the Board was not beld up for lack of any 
effort on tbeir part. 

Since then. the Federation have held a 
special Convention in Calcutta on tbe 24th 
& 25th July and pMsed a resolution calling 
upon its afIiIiates to organise a whirl-wind 
agitation for achieving a revised structure 
of wages, based on fair wage principles. 
as per the terms of reference of tbe Wage 
Board and IiIleged that this was being 
thwarted by vested interests. 

The Convention authorised the Working 
Committee of the Federation to organi~.a 
strike at IiIl the major ports on or from 
any day after the 20tb August, 1968, aflel' 
due notice, if in its considered opinion 
achievement of a reasonable revised wage 
structure is not feasible of early fulfilment 
through the Wage Board, because there is 
inadequate or tardy respoBse to the advice 
given by the Transl)ort Ministry, 8$ stated 
in its leUer dated 10-7-68, to the Federa-
tion viz. "G~vernment bas already informed 
the Major Port Authorities that all efforts 
should be made to ensure that the work of 
the Board is Dot beld up for lack of any 
efforts on the part of' Port Authorities". 

A copy of the resolution haa heen IleDt 
to my Ministry. 

I do not undentand \hit attitude. As 
I bave stated already, the Wage Board II 
in the final staaet of ita work. 111 Jut 




